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i--ORDER T)ATPn );a- I 1 .286 3. 

on 01m-ing mentioned, thistmatter is 

taken up today. 

Heard Mr-P.K.Padhir learned Counsel 

appearing for the Applicant and Mr.A.V,.jaose, 

Learned Senior Standing CW-Ansel repr~zSentinj 

fwK the Res,~~Sndents*Allejinj inaction of the 

Respondents in the matter of providing 

compassionate appoiatment to his son 

(Maneranjan Mishra) has filed this original 
il 
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Application under section 19 of the A.T.Act, 

1985. It is the case of t . he APPlicant that 

he has made representati 
. On,for providing a 

r 	 1: omi,assi on ate 14PPOintment to his SO' 
4A 	

pending witi! tile 
manoranjan F4shra / is still 

a,,ithorities. A 
I 
c*,-Y of such rej:

~resentatien 

is enclosed in this oriciinal ApPlicAtisn 

as Annexure-.1 dated 24.12.1991.,UithOut 

entering into the merit Of this 1-aso"th's 

original Application is dist-osed of at this 

6,1 
admission stage, 

k 
calling up6on the 

Respondents t* e
xamine the grievance of 

the Applicant and pass necessary orders in 

the matter within a period of go days from 

the date of receiPt of a coj~y of this order. 

i s also C 	 -ant to 
Liberty 	 iven to, the Appli- 

make a consolidated application,if he so 

d psire ) 
within a kieried of seven days hence. 

Uith the a*ove ouservations and 

directions,thi-s OA is dis e9sed of at the 

admission stageeNo cOsts, 

send copies of this orijer to the 

Res eondenl-s) alonywith KA"X 
copies of this 

4.~ 	 ji Ven 
0 , A. ) and free copies Of 

this order Oe 

to learned counsel for -oath sides. 
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